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(Authorised English Translation)
Bill No. 13 of 2017
THE RAJASTHAN MUNICIPALITIES (THIRD
AMENDMENT) BILL, 2017
(To be Introduced in the Rajasthan Legislative Assembly)

A
Bill
further to amend the Rajasthan Municipalities Act, 20009.

Be it enacted by the Rajasthan State Legislature in the
Sixty-eighth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Municipalities (Third Amendment) Act, 2017.

(2) It shall come into force at once.

2. Insertion of section 73-A, Rajasthan Act No. 18 of
2009.- After the existing section 73 and before the existing section
74 of the Rajasthan Municipalities Act, 2009 (Act No. 18 of 2009),
the following section shall be inserted, namely:-

“73-A.Transfer to be on free hold or lease hold
basis.- (1) Every transfer of land under section 71 or
section 73 shall be either on free hold basis or on lease hold
basis.

(2) Any land sold, allotted, regularized or otherwise
transferred on lease hold basis may be converted in free
hold basis subject to such terms and conditions, and on
payment of such conversion charges, as may be prescribed.

Explanation.- For the purposes of this section, ‘free
hold’ means tenure in perpetuity with right of inheritance
and alienation.”.



STATEMENT OF OBJECTS AND REASONS

In the municipal areas of the State presently land disposal is
on the leasehold basis. This does not give complete ownership to
the allottee. It is proposed to insert a new section in the
Municipalities Act so as to provide free hold title to the allottee of
perpetual nature with right to inheritance and alienation. Similar
provisions already exist in the laws relating to Urban

Improvement Trusts and Development Authorities.
The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

Arede Hea,
Minister Incharge.
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MEMORANDUM REGARDING DELEGATED
LEGISLATION

Clause 2 of the Bill, if enacted, shall empower the
State Government to make rules for prescribing the terms and
conditions and payment of conversion charges subject to which
any land sold, allotted, regularized or otherwise transferred on

lease hold basis may be converted in free hold basis.

The proposed delegation is of normal character and

generally relates to the matters of detail.

Areie; FHelr,

Minister Incharge.
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THE RAJASTHAN MUNICIPALITIES (THIRD
AMENDMENT) BILL, 2017
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(To be introduced in the Rajasthan Legislative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

Bill

further to amend the Rajasthan Municipalities Act, 2009.

(To be introduced in the Rajasthan Legislative Assembly)

Prithvi Raj,
Secretary.

(Shrichand Kriplani, Minister-Incharge)



